
r 

CS\JTHAL ADMINISTBATIVE TRIBUNAL 
ALLAHAB NJ B ENGH ; ALLAHABAQ 

Civil Ndsc. CGntempt Petition No.79 of 20©4. 

Wednesday:, this the 11th day of August,2C,1©4. 

Hon1ble Mt-. A.K. Bhatnagar, J.M; 
Hon'ble Mr-, S.C. Chaµhe, A.M. 

Avinash Chandra Srivastava, 
S/ Sri L.N.Sriv~stava, 
860, M.1tthiganj t Allahabad 
Posted at Regional Car~t Store 
lek hra jpur , -Al.Lahabad , 

(By Advocate : S hri N.L!Srivastava) 

• ••.•• A~plic ant. 

1. Smt. Tinu Joshi, 
Deve lo:f.!!r~nt C0n1missiomr (Handicrafts) 
West Block No.7 R.K. Pur am, New Delhi~!. 

{By Advocate : Shr i s. St ha laker) 

• • 

By this contem}!)t ,-etition f i.!e d unde r Section 17 of 

A.T. Act,1985, tra applicant has prayed for punishing the 
re sponoe nt .f cr wilful dis-obedience of too order dated 

22 .•. 12 .• 2003 pas se d oy this Tribunal in OA No,.1538 of 2003, 
by which t~ direction was issued to tre competent authority 

to look into the grievance of the applicant and take 

a propriat.t~ deci$ion an the .rer::,resentation within a period 

cf three months from t~ date of communication of certified 

co?, of this order. 



- 2 - 

2. On 21 .• 5. 2004, the not.Lee was issued against the 

respondent. learned counsel for the respondent sueml t ta d 

that the counter fias.b.ee_n-filed a Ionqwf t h delay coDtonation 

application .• learned counsel for the respondents further 

suetrd t te d that the order passed in OA No.1538/2003 has 

already been comJJlied with. He is filil.)g tha order of 

c cmp Ld.ancecda'te d 30.6.2004 alonqwi_tb, counter and de lay 
._,... vt-4,. ._,, 4 ~ .. ,;v,., 

condcnat.Lon a. plicationA As due to non a,aailability 
"(_. 11Nv ~'Y .y 

of tl"B app Iac arrt 's counsel ~ could not serve1 upon him. 

Any how the matter for contempt is between too court and 
c onte mre z , 

3. We have gone through the Annexure-CA-I filed by 

re spcnderrt •s counsel alongwith affidavit, in which it 
'( , .... 

is clearly 1;,.ee-n stated that Mr. Avinash Chandra Srivastava 

CTO under CF(), Lucknow is bs re by granted financi<i!l UP-­ 

gradation under tre Assured Career Progression Sch9ue 

in next higher grade as per details given be low i.e. 

Effective dated and up-gradat~~-:pa}, sc a Is of 2nd ACP 

dated 11.s.2cs3 Rs.10,@0G)...325-15,20G. We are sat isf ie d 

that tm order passed by the Tribunal in OA No.1538/2®03 

has been duly complied with!J Dela}' c onsonat Len application 

alengwith counter affidavit with Annexure-CA-1 is taken 

on record. . ( .. -~: .~ 

4. In view of tte above, we are of tm view that 
no case of cont&mpt is made out against the ccntem_nar. 

As the order of this Iribunal baa duly been complied with1 

accordingly, tha c orrte mpt petition is rejected and too notice 

is discharged. 
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